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 heve  given  notice

 under  rule  सै

 SPEAKER;  tt  ts  under  con-
 aideration,  that  is  all.

 Mr.  Bosu,  you  have  not  given  me
 any  notice.  I  am  not  allowing.

 SHRI  JYOTIRMOY  808:
 given  one  notice.

 r  have

 MR.  SPEAKER:  That  hes  been
 considered.  If  I  have  not  permitted
 you,  1  have  not  permitted,

 PROF.  DILIP  CHAKRAVARTY:  I
 have  given  notice.

 MR.  SPEAKER:  What  ever  I  have
 selected  will  come  up.

 SHRI  JYOTIRMOY  BOSU:  You
 must  be  consuming  Postman  ground-
 nut  oil...

 MR.  SPEAKER:  Do  not
 anything.

 record

 SHRI  JYOTIRMOY  BOSU:**  (In-
 terruption)

 MR.  SPEAKER:  it  is  in  your  in-
 terest  to  go  according  to  rules.

 SHR,  JYOTIRMOY  8030:
 permanent  invitee  to  the
 Committee.

 Tama
 Rules

 MR.  SPEAKER:  You  are  @  per-
 manent  disturbance  in  the  House  also.
 Mr.  Tiwari,  I  have  not  selected  it  for
 today;  it  will  be  considered  for  next
 week

 Now,  Papers  to  be  laid.
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 PAPERS  LAID.  ON  THE  TABLE

 Companins  (ACCEPTANCE  or  Deposits)
 Fourtu  AmptT.  RULES,  1978  AND  MRTP
 Commission  (RECRUITMENT  or  MEM-

 BERS  OF  STAFF)  Amor.  Ruies,  1978

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS.
 (SHRI  SHANTI  BHUSHAN);  I  beg

 to  lay  on  the  Table: —

 (1)  A  copy  of  the  Companies
 (Acceptance  of  Deposits)  Fourth
 Amendment  Rules,  1978  (Hindi  and
 English  versions)  publisheqd  in
 Notification  No.  G.S.R.  373(E)  in
 Gazette  of  India  dated  the  17th
 July,  1978,  under  sub-section  (3)  of
 section  642  of  the  Companies  Act,
 1956.  [Placed  in  Library.  See  No.
 LT-2493/78).

 (2)  ै  copy  of  the  Monopolies  and
 Restrictive  Trade  Practices  Com-
 mission  (Recruitment  of  Members
 of  Staff)  Amendment  Rules,  1978
 (Hindi  end  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 357(E)  in  Gazette  of  India  dated
 the  10th  July,  1978,  under  sub-
 section  (3)  of  section  67  of  the
 Monopolies  and  Restrictive  Trade
 Practices  Act,  1969.  [Placed  in
 Library.  See  No.  LT-2494/78}.

 ANNUAL  RePporr  AND  Avupit  REPORT  OF
 Tea  BOARD,  CALCUTTa  FOR  1976-77  WITH

 STATEMENT  OF  ACCOUNTS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  I  beg  to  lay  on
 the  Table: —

 (1)  A  copy  of  the  Annual  Admin-
 istration  Report  (Hindi  ang  English
 versions)  og  the  Tea  Board,  Cal-
 cutta,  for  the  year  1976-77.

 **Not  recerded.
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 (2)  A  copy  of  the  Audit  Report
 (Hindi  and  English  versions)  of  the Tea  ‘Board  ‘for  the’  ‘97697
 along  with  the  statement of  Ac-
 counts.  {Placed in  Library.  See  No.
 LT-2008/78):

 Gremar  Inporance  (RATIONALISATION
 or  Pay  SCALES  AND  OTHER  CONDITIONS
 Or  Sarvitz  or  Orriceas)  2p  Amor.
 Scene,  1978  अक  NorirrcaTions

 UNbER Customs  Act,  1962

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:—

 a  A  copy  of  the  General  Insu-
 rance  (Rationalisation  of  Pay  Scales
 and  Other  Conditions  of  Service  of
 Officers)  Second  Amendment
 Scheme,  1978,  (Hindi  and  English
 versions)  published  in  Notification
 No.  8.0.  2110  in  Gazette  of  India
 dated  the  15th  July,  1878  under
 sub-section  (6)  of  section  16  of  the
 General  Insurance  Business  (Na-
 tionalisation)  Act,  1972.  [Placed  in
 Library.  See  No.  LT-2496/76}.

 (2)  A  copy  each  of  the  following
 Notificationg  (Hindi  end  English
 versions)  under  section  159  of  the
 Customs  Act,  1962:—

 (i)  GSR.  318(E)  published  in
 Gazette  of  India  dated  the  9th
 Jurie,  1978  together  with  an  ex-
 Planatory  memorandum  regarding
 exemption  from  customs  duty  on
 imports  against  Advance  Licences
 for  export  production.

 (ii)  G.S.R.  31908)  and  330(E)
 published  in  Gazette  of  India
 dated  the  6th  June,  1978  together
 with  an  explanatory  mermoren-
 dum  regarding  exemption  from
 countervelling  duty.  on  imports
 against  Advance  Licences.  for  रुदन
 port  production.

 (iii)  G.S.R.  32508)  published
 in  Gazette  of  India  dated  the  19th

 (iv)  GSR.  32668)  published
 in  Gazette  of  Indian.  dated:  the  19th
 June,  1078  together  with

 ani  ex-

 wy  GSR.  365(E)  published  in
 Gazette  of  India  dated  the  15th
 July,  1978  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 silver  powder  suspension.

 (vi)  GSR.  &866(B)  published
 in  Gazette  of  India  dated  the  15th
 July,  1978  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 photopolymer  films.

 (vii)  G.S.R.  367(E)  published
 in  Gazette  of  India  dated  the  15th
 July,  1978  together  with  sn  ex-
 planatory  memorandum  regarding
 exemption  from  import  duty  on
 silicon  wafers.

 (viii)  G.S.R.  368(E)  published
 in  Gazette  of  India  dated  the  18th
 July,  1978  together  with  an  ex~
 planatory  memorandum  fegard-
 ing  exemption  from  import  duty
 on  epoxide  resins  and  silicone
 reains.

 (ix)  GSR.  369९8)
 published in  Gazette  of  India  dated  the  15th

 July,  1978  together  with  an  ex-
 planatory  memorandum  regard-
 ing  exemption  from  import  duty
 on  photoresist.
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